IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRILM NAL APPEAL NOS. 2068-2072 OF 2010
(Arising out of SLP(Crl.) Nos.6995-6999/2010)

C. B. 1., HYDERABAD Appel | ant (s)
: VERSUS
B. RAMARAJU AND ORS. Respondent ('s)
W TH
CRI.M NAL APPEAL NO. 2073 OCF 2010
(Arising out of SLP(Crl.) No.7844/2010)

ORDER

Leave grant ed.
W have heard the |earned counsel for the

parties at |ength.

This order will dispose of all these crimnal
appeals filed by the Central Bureau of I|nvestigation
against the orders dated 20.7.2010 and 18.08.2010
passed by the Hgh Court of Andhra Pradesh at
Hyderabad by which the respondents herein (accused

Nos.1, 2, 3, 7, 8 & 9) were granted bail.
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According to the allegations of the appellant,
the respondents - accused are involved in one of the
greatest corporate scans of the commercial world.
It has caused a financial storm throughout the
country and the world over. Lakhs of sharehol ders
and others have been duped and the corporate
credibility of the nation has received a serious
setback. We are deliberately refraining from nmaking
a detailed observation regarding the conduct of the
respondents — accused because the trial is still
pending and we do not want the trial to be

prejudiced in any nanner.

Odinarily this Court would be slow in
cancelling the bail already granted by the High
Court but In t he extraordi nary facts and
circunstances of these cases, we are of the
considered view that the inpugned orders passed by
the H gh Court granting bail to the respondents,
cannot be sustained in law and the sane are

accordingly set aside.

The respondents - accused are directed to
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surrender on or before 10th Novenber, 2010, otherw se
the appellants shall take appropriate steps in

accordance with | aw.

W are infornmed that charges have been franed
on 25t" COctober, 2010 and trial 1is scheduled to
commence wth effect from 27 Novenber, 2010. In
these ~circunstances, we deem it appropriate to
direct the Trial Court to take up the case on day-
to-day basis and conclude the trial of this case as
expeditiously as possible, in any event, on or
before 31st July, 2011.

The Trial Court would avoid granting any undue
adj our nnent s, unl ess it becones absol utely

| nperative.

The Trial Court is directed to decide the case
wi t hout being influenced by any observations nade by

the H gh Court or by this Court in this order.

The parties are directed to examne only
material and nost essential wtnesses and fully

cooperate with the Trial Court.
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The accused shall be produced before the Tri al
Court on time, on every date of hearing, unless

exenpted by the orders of the Court.

The H gh Court of Andhra Pradesh is requested
not to transfer the notified judicial officer unti

the trial is concl uded.

In case, the trial is not concluded for any
reason before 31st July, 2011, the respondents woul d
be at liberty to approach the Trial Court for grant
of bail. W have no doubt that the concerned Court
would decide the  bail application, if  filed
expeditiously in accordance with | aw.

Wth these observations and directions these

appeal s are di sposed of.

( DEEPAK VERMA)

New Del hi ;
Cct ober 26, 2010.



